BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL

BOMBAY BENCH

O.A. NO. 984/94

Smt. G.B. Garade : e Applicant

v/s
Union of India & Ors. . cee Respondents

Tribunal's orders , Dated: 24-2-1995.
(Per: Hon'ble Shri B.S. Hegde, M(J))

1. Heard Shri J.M, Tanpure for the Applicant and

Shri R.K. Shetty for the Respondents.

2. This relates to ex-gratia payment of family
pension to the widow of one Shri Baburao Maruti

Garade who was said to be working with the Respondents
from 1939 onwards;_ The Respondents have taken a
plea of limitation and jurisdiction of the‘Tribunal

to entertain this O.A. When the widow of the

deceased made a regﬁest for paymént of family pension,
the Respondents forwarded the papers to CDA, Allahabad
for verification and requireéjpayment as per the
existing rules. Tbe widow of the deceased does not
have any records in her possession and she relies upon

the O,M. issued by the Ministry of Personnel & Pension

~ dated 13-6-1988 which is effective from 1-1-1986.

Accordingly, she has furnished an affidavit stating
that'she is widow of the deceased Baburao Maruti
Garade and she may be granted the family pension.
The Commandant, Central Ordnance Depot, Dehu Road
forwarded the required papers to the CDA, Allahabad
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for their recommendations. ‘Pursuant to the recommenda-
tions, the CDA, Allahabad vide their letter dated

18th July 1992 has stated that "as per the service
records held by this depdt, it is revealed that your
husband was not a member of CPE»beneficiaryxilln view
of the above, your case is not covered under Ex-gratia

payment Rules etc."

3. In the circumstances, the Respondents are
hereby directed to furnish the service records of the
deceased . employee Baburao Maruti Garade for our

perusal within six weeks' time.

The matter may be%liéted on 5-6-1995,

(B.s. Hegde)
~ Member (J)

_ssp.



